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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 20th December, 2022

No. 26-HLA of 2022/87/23670.— The Haryana Urban Immovable Property Tax
(Validation of Lists) Repeal Bill, 2022, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :-

Bill No. 26- HLA of 2022

THE HARYANA URBAN IMMOVABLE PROPERTY TAX (VALIDATION OF LISTS)
REPEAL BILL, 2022

A
BILL
to repeal the Haryana Urban Immovable Property Tax (Validation of Lists) Act, 1943.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of
the Republic of India as follows:-

1. This Act may be called the Haryana Urban Immovable Property Tax (Validation of Lists)  Short title.
Repeal Act, 2022.

2. The Haryana Urban Immovable Property Tax (Validation of Lists) Act, 1943, is hereby Repeal of Punjab
repealed. Act V of 1943.
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STATEMENT OF OBJECTS AND REASONS

1. The Haryana Statute Review Committee was constituted by the State Government under the Chairpersonship
of Mr. Justice Igbal Singh (Retd.) to identify such laws which are not in harmony with the existing climate of
economic liberalization and need to be changed or repealed.Accordingly the Committee had recommended to
repeal the Haryana Urban Immovable Property Tax (Validation of Lists) Act, 1943 related to Urban Local
Bodies Department, having lost its relevance.

2. Property Tax as well as other applicable taxes are being levied and collected as per the provisions of the
Haryana Municipal Act, 1973 and the Haryana Municipal Corporation Act, 1994. As such the Haryana Urban
Immovable Property Tax (Validation of Lists) Act, 1943 has no force and value to deal with the provision of
present scenario of Taxation Validations in the municipalities.

3. Hence, it is necessary to repeal the Haryana Urban Immovable Property Tax (Validation of Lists) Act, 1943 by
way of enacting the Haryana Urban Immovable Property Tax (Validation of Lists) Repeal Bill, 2022.

DR. KAMAL GUPTA,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 20th December, 2022. Secretary.
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[T sigard]
2022 FT fadg® T 26—YATAT.
BRI TR ad arfcd &R (a1 faftmmaexen) e fades, 2022
BRI TR srard wwfed o (T faftmraexon) siffm, 1943
B FRRT B & forg
fadrae
ARd TR & fagard ad # gRamon a0 furrsa grr ffaRad wu & a8
arfarfrafia & —
1. g8 Iffafm sRam TR o@ed wWfcd & (el faftmmaesen) Ry sifafm,  fera )
2022, HET ST FHdT 2 |
2. BRI TR e GHfcd R (A AR afdfad, 1943, 39 gRI, FRRIG 1948 & doia

fopar ST ® m\/w
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Il AT BRI T fJaRor

1. XU WRBR GRI 31 A sharel (g (Fa1ge) &1 federdn 3 sRImon Al wier |ffa &1 1o
U BTl @ Tga R @ forg far mar o S anfdfe SaRaxvr & aaa aRReIf™l & srgwd T8l
g T T2 98 Joal PRET - B MMaIHal © | dagaR Affa 1 el e fer famr |
I gRATOT TR /e FHRy o) ((gE faftmrason) afdfrm, 1943, Siifds el urifaar @r
IHT 2, B R B 1 RwrRer @ 2

2. WERT BR B A B J AN BRI DI BRAN TRUMIHT f=E, 1973 T RN TR 7™
AT, 1994 & WAl & ATAR & AT UG WBIG Al 91 @ 21 59 UBR TRUfADRI H
IR RAEMRIGRT & aaae URged @& weeE ¥ e & fou sRamonm TR o@d wwRl a)
(& faftrrgavon) Sifafrad, 1943 # I g1 T HE TR B |

3. SHfel, I8 IMaedd 7 & AT TR ed FHRT d- (N fafemm=ason) srfafam, 1943 &1 gRamon
TRR e FHRT B (T Aftmm=Ie?on) e fadys, 2022 & g1 AR fear S |

S BH T,
N M e w1, R |

ENSIRES 3Ro Po iad,
feTe 20 fagwR, 2022 GICER

10053—H.V.S.—H.G.P. Pkl.



